/

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH
NEJ DELHI,

0A 1353/96 Date of decision 17.,10,1996,

Hon'ble Smt.Lakshmi Swaminathan, Member (3)

shri Angura Lal

retired H.S, resident of ‘
quarter No.892, Type-1I,Sector No.6,
R.K.Puram, Neu Delhi. .

: ‘ : e.. Applicant
(By Advocate Shri’ A.K.Bhardwaj )

Vs,

1,. Union of Indias Thrbugh
The Secretary, .
Ministry of Telecommuniastion,

Sanbhar Bhauan, Neu Delhi,

2, The Chairman,
Department of Telecommunication,
Sgnchar Bhawan, Neu Delhi,

3, The ELstate Ofricer, :
0/0 the Chiet General Manager, .
Northern Telecom. Region, EZastetn Bourt,
Neuw Oslhi, 11 :
' es. Respondents
(By Advocate Shri M.M.Sudan )

0 RDER(GRAL)

(Hon'ble Smt.Lakshmi Suaminathan, Member (3)

- Shri Bhgrduaj,laarhed counsel submits that the
appliCaﬁt hasrvacated the premises in qﬁestion during
the pendency of this 0.fe Hé ,thocefore, submits that
~this OAR has become infructuéus and he .geeks psrmissicn
to’uithdrauzthe same, .

In the abovse circumstances, OA is dismissed as

Having become infructucus,

(smt,.Lakshmi Swaminabhen).
Member (3)/




